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REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF HON’BLE 
NATIONAL GREEN TRIBUNAL PASSED IN OA NO. 909 OF 2018 IN RE: CONFEDERATION 

OF TRANS HINDON RWA’S GHAZIABAD VERSUS U.P. STATE POLLUTION CONTROL 
BOARD & ORS. 

 

Introduction 

The Hon’ble NGT has taken up the issue of non-compliance of the Solid Waste Management 

Rules, 2016, in collection of garbage from Indirapuram, Vasundhara and Vaishali which is being 

dumped at Shakti Khand, adversely affecting the air quality on several dates 19.11.2018, 

28.05.2019, 21.08.2019 03.03.2020 and 02.09.2020. In this matter the Hon’ble Tribunal 

directed to constitute a joint committee representing the District Magistrate, Ghaziabad, 

Ghaziabad Development Authority (GDA), Municipal Corporation Ghaziabad and the State 

Pollution Control Board (SPCB) to prepare an action plan and execute the same. As per the 

factual reports submitted by the concerned statutory authorities the Hon’ble Tribunal found 

that there is no scientific management of garbage, resulting in damage to the environment and 

public health. The report of District Magistrate Ghaziabad submitted on 28.08.2020 does not 

show any meaningful progress. Also, the report filled by Ghaziabad Nagar Nigam on 27.08.2020 

merely refers to some paper workwith no actual progress in work on ground.  

The Hon’ble NGT in its order dated 02.09.2020 directed:  

 “The Municipal Corporation, Ghaziabad and GDA to ensure clearance of legacy 
waste and compliance of Solid Waste Management Rules, 2016, apart from 
ensuring treatment of sewage. Pending long term action, interim steps by way of 
phyto/bio remediation for treatment of sewage mustbe taken and the drains must 
be remedied and cleaned. In short, our directions are: 

i. Clearance of legacy waste dump site at Indirapuram must commence 
within one month from today which will beresponsibility of the 
Commissioner, Municipal Corporation, Ghaziabad. GDA is at liberty to 
either take responsibility or transfer the cost to an ESCROW account. 
Tentative cost is assessed at Rs. 4 crore. 

ii.  All legacy waste dump sites may be identified within one month by the 
Committee already constituted namely District Magistrate, Ghaziabad, 
Vice-Chairman, GDA, Municipal Commissioner, Ghaziabad, Representative 
from State PCB and a representative from CPCB. On such identification, the 
legacy waste clearance may commence within one month thereafter. 
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iii. Sewage management and remediation of drains may start within one 
month at least by way of phyto/bio remediation which will be the 
responsibility of the Municipal Commissioner, Ghaziabad. Any deficiency of 
funds may be made up in consultation with the Secretary, Urban 
Development, UP as well as Secretary, Housing and Urban Planning, UP. 

iv. CPCB may recover the damage to the environment after making 
appropriate assessment. 

 

The Oversight Committee has taken up this case on 08.10.2020 and 11.01.2021 to review the 

compliance in the above mentioned order of Hon’ble NGT.  

I. During the meeting conducted on 08.10.2020, the representative of Ghaziabad Nagar 

Nigam informed that they had invited bids from different companies for carrying out the 

shifting and scientific treatment work via notification dated 18.03.2020.  

 Four tenders/bids were received in response to the notification and vide Notification 

dated 19.06.2020 request for proposal (RPF) was invited. Consequently, two 

companies participated and their tenders were received. However, no bid was 

accepted as they were not as per the rules.       

 Again on 24.07.2020 Ghaziabad Nagar Nigam invited the bids and post assessment 

M/S Geron Engineering Pvt Ltd was selected to conduct the aforesaid work. The 

tender was accepted for Rs. 3.08 Crores and execution of agreement is under process. 

With regard to the clearance of legacy waste dump site at Shakti Khand it was directed that 

Ghaziabad Development Authority is at liberty to either take responsibility or transfer the cost 

to an ESCROW account. The Ghaziabad Municipal Corporation will take up the work of 

clearance of legacy waste. With regard to this Ghaziabad Nagar Nigam had sent a demand 

letter dated 03.10.2020 to Ghaziabad Development Authority to transfer the required amount 

of Rs. 3.08 Crores to accomplish the aforesaid work. 

With regard to the EC of rupees 25 lakh imposed on the Municipal Corporation Ghaziabad, it 

was informed by Ghaziabad Nagar Nigam official that in a meeting dated 07.09.2019 presided 

by District Magistrate Ghaziabad in the presence of Municipal Commissioner Ghaziabad, ADM 

city Ghaziabad, Secretary Ghaziabad Development Authority and Regional Officer UPPCB 

Ghaziabad the dispute as to who will pay the EC of Rs. 25 lakh was decided. DM Ghaziabad 
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ordered Ghaziabad Development Authority to deposit the EC as the area Shakti Khand-4 

Indrapuram Ghaziabad is under their jurisdiction. On similar grounds it was informed that the 

performance guarantee of Rs 25 Lakh will also be paid by Ghaziabad Development Authority.   

The estimated legacy waste lying at the Indirapuram Site is 1.5 lakh tons. Further, it was 

informed by the representative of Ghaziabad Nagar Nigam that there is no other legacy dump 

in the Ghaziabad Nagar Nigam area. The work shall commence by the end of this month. For 

the construction of TSDF, land has been identified and boundary work has been done. 

However, the construction of the TSDF has not started yet. 

 Secretary Urban development informed that they have notified that the cost of door to door 

waste collection shall be included in the house tax in all districts.  

For the tapping of 10 drains, NEERI has been in process of preparing the DPR for this work. The 

quoted amount for tapping of each drain by NEERI is 49.40 Lakh + 18% GST per drain.   

 Status of Sewage Management: The Ghaziabad Nagar Nigam representative further 

informed that under the scheme of one city one operator of State Mission for Clean 

Ganga vide letter 15.11.2019 from 16.12.2019 M/s VA Tech Wabag Ltd, Chennai has 

been authorized for long-term operation, maintenance and management of sewage 

treatment plant and sewer network.  

1. STP of 74 MLD: This STP is being maintained by UP Jal Nigam.    

2. STP 56 MLD: This STP is being operated and managed by Ghaziabad 

Development Authority.  

3. STP 56 MLD: This STP is managed and operated by Ghaziabad Development 

Authority. There are two more STPs in the Ghaziabad Nagar Nigam area which 

are being operated and managed by Ghaziabad Development Authority. 
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Detailed compliance received from Ghaziabad Nagar Nigam is annexed as Annexure 1 and a 

copy of minutes of the meeting held on 08.10.2020 is annexed as Annexure 2. 

II. During the meeting held on 11.01.2021, Shri Promod Kumar, Additional Municipal 

Commissioner had informed that a contract has been signed between M/S Geron 

Engineering Pvt Ltd and Ghaziabad Nagar Nigam on 20.10.2020. Work orders have been 

issued to M/S Geron Engineering Pvt Ltd and they have started the work of constructing 

the plant at the site. The tender cost was of Rs. 3.08 Crores.  

Ghaziabad Development Authority has to transfer Rs. 3.08 Crores to the ESCROW account out 

of which 50 Lakh rupees has been given to Ghaziabad Nagar Nigam through Demand Draft. 

Work to transfer the remaining amount in ESCROW account is in process. 

With regard to the EC of rupees 25 lakh and performance guarantee of Rs 25 Lakh to be paid by 

Ghaziabad Development it was informed that GDA had preferred an appealed before Hon’ble 

NGT to waive-off the same.  

The estimated legacy waste lying at the Shakti Khand Indirapuram Site is 1.5 lakh tons. M/S 

Geron Engineering Pvt Ltd had started the work of construction of windrows at the site. 

Another legacy waste site is at Pratap Vihar which has not been cleared yet. It was informed 

that there is a dispute between Avas Vikas and Nagar Nigam on the issue of responsibility for 

disposing of the legacy waste of this site. Therefore this committee had directed that Principal 

Secretary Housing and Urban Development Department should call Avas Vikas and Nagar 

Nigam together and settle the dispute and get the work of legacy waste disposal completed.  

For the tapping of 10 drains, in compliance to the Hon’ble NGT orders in first phase in the form 

of a pilot project bio/phyto remediation of earthen dam was allotted to M/s Layers Enviro and 

Organics, B-1/13 shopping complex Sec-15 Noida (Gautambudh Nagar). On 01.11.2020 this firm 

had started the work. For remaining 9 drains an amount of 700 Lakh has been approved in 15th 

commission and the work of bio/phyto remediation will start soon on the remaining drains.  

For the disposal of solid waste that is being generated in the Ghaziabad Nagar Nigam in 

compliance of the solid waste management Rules 2016, e-tendering of 4 garbage factories has 

been done. Out of which work at Hindon Vihar, Reth Mandi and Sihani Garage is in progress 
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and will be completed by 31 Jan 2021. Plant at Indirapuram Shakti Khand is operational. 

Considering the future waste generation in the Nigam area a plant of 300 Tonns/day capacity 

has also been proposed in Govindpuram, Kavinagar. The capacity of Garbage factory situated in 

Indirapuram is 700 Tonns/day, Hindon Vihar, Reth Mandi is 500 Tonns/day and Sihana Garage is 

200 Tonns/day. After these Garbage factories will be operational, waste generated within the 

Ghaziabad Nagar Nigam area will be treated completely and no need for any dump/landfill site 

will be there. Compliance received form Ghaziabad Nagar Nigam and Ghaziabad Development 

Authority are annexed as Annexure 3 and Annexure 4, respectively. 

The Representative of Urban development informed that they have notified that the cost of 

door to door waste collection shall be included in the house tax in all districts. The same is likely 

to be approved in the cabinet within 3 weeks. 

The UPPCB representative presented that the operator operating under the one city one 

operator scheme should hold a regular communication with the UPPCB so that UPPCB can 

check and evaluate their work progresses.  

A copy of MOM dated 11.01.2020 is annexed as Annexure 5. 

Short Compliance status 

S.No. Directions Action Taken 

1 The Municipal Corporation, 
Ghaziabad and GDA to ensure 
clearance of legacy waste and 
compliance of Solid Waste 
Management Rules, 2016,  

A contract has been signed between M/S Geron 
Engineering Pvt Ltd and Ghaziabad Nagar Nigam 
on 20.10.2020. Work orders have been issued to 
M/S Geron Engineering Pvt Ltd and they have 
started the work of constructing the plant at the 
site. The tender cost was of Rs. 3.08 Crores.  
For the disposal of solid waste is being generated 
in the Ghaziabad Nagar Nigam in compliance of 
the Solid Waste Management Rules 2016, e-
tendering of 4 garbage factories has been done. 
Out of these work at Hindon Vihar, Reth Mandi, 
Sihani Garage is in progress and will be completed 
by 31 Jan 2021. Plant at Indirapuram Shakti Khand 
is operational. Considering the future waste 
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generation in the Nigam area a plant of 300 
Tons/day capacity has also been proposed in 
Govindpuram, Kavinagar. The capacity of Garbage 
factory situated in Indirapuram is 700 Tons/day, 
Hindon Vihar, Reth Mandi is 500 Tons/day and 
Sihana Garage is 200 Tons/day. After these 
Garbage factories will be operational, waste 
generated within the Ghaziabad Nagar Nigam area 
will be treated completely and no need for any 
dump/landfill site will be there. 
 
Urban Development Department informed that 
they have notified that the cost of door to door 
waste collection shall be included in the house tax 
in all districts. The same is likely to be approved in 
the cabinet within next 3 weeks. 

2 Ensure treatment of sewage and 
pending long term action, interim 
steps by way of phyto/bio 
remediation for treatment of 
sewage must be taken and the 
drains must be remedied and 
cleaned.  

For the tapping of 10 drains, NEERI has been in 
process of preparing the DPR for this work. The 
quoted amount for tapping of each drain by NEERI 
is 49.40 Lakh + 18% GST per drain.   
Status of Sewage Management: The Ghaziabad 
Nagar Nigam representative further informed that 
under the scheme of one city one operator of 
State Mission for Clean Ganga vide letter 
15.11.2019 from 16.12.2019 M/s VA Tech Wabag 
Ltd, Chennai has been authorized for long-term 
operation, maintenance and management of 
sewage treatment plant and sewer network. 

3 Clearance of legacy waste dump 
site at Indirapuram must 
commence within one month from 
today which will be responsibility 
of the Commissioner, Municipal 
Corporation, Ghaziabad. GDA is at 
liberty to either take responsibility 
or transfer the cost to an ESCROW 
account. Tentative cost is assessed 
at Rs. 4 crore. 

Ghaziabad Development Authority has to transfer 
Rs. 3.08 Crores to the ESCROW account out of 
which 50 Lakh rupees has been given to Ghaziabad 
Nagar Nigam through Demand Draft. Work to 
transfer the remaining amount in ESCROW account 
is in process.  

4 All legacy waste dump sites may 
be identified within one month by 
the Committee already constituted 
namely District Magistrate, 
Ghaziabad, Vice-Chairman, GDA, 
Municipal Commissioner, 

The estimated legacy waste lying at the Shakti 
Khand Indirapuram Site is 1.5 lakh tons. M/S Geron 
Engineering Pvt Ltd had started the work of 
construction of windrows at the site. Another 
legacy waste site is at Pratap Vihar which has not 
been cleared yet. It was informed that there is a 
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Ghaziabad, Representative from 
State PCB and a representative 
from CPCB. On such identification, 
the legacy waste clearance may 
commence within one month 
thereafter. 

dispute between Avas Vikas and Nagar Nigam on 
the point of responsibility for disposing of the 
legacy waste of this site. 

5 Sewage management and 
remediation of drains may start 
within one month atleast by way 
of phyto/bio remediation which 
will be the responsibility of the 
Municipal Commissioner, 
Ghaziabad. Any deficiency of funds 
may be made up in consultation 
with the Secretary, Urban 
Development, UP as well as 
Secretary, Housing and Urban 
Planning, UP. 

For the tapping of 10 drains, in compliance to the 
Hon’ble NGT orders in first phase in the form of a 
pilot project bio/phyto remediation of earthen 
dam was allotted to M/s Layers Enviro and 
Organics, B-1/13 shopping complex Sec-15 Noida 
(Gautambudh Nagar). On 01.11.2020 this firm had 
started the work. For remaining 9 drains an 
amount of 700 Lakh has been approved in 15th 
commission and the work of bio/phyto 
remediation will start soon on the remaining 
drains.  

6 CPCB may recover the damage to 
the environment after making 
appropriate assessment. 

With regard to the EC of rupees 25 lakh and 
performance guarantee of Rs 25 Lakh to be paid by 
Ghaziabad Development it was informed that GDA 
had preferred an appealed before Hon’ble NGT to 
waive-off the same.  

 

Recommendations 

In view of the above we recommend as follows: 

I.  UPPCB should have regular communication with the operator operating under the 

one city one operator scheme so that UPPCB can check and evaluate their work 

progress. 

II. The committee is of the view that all STPs based on UASB technology should be 

upgraded to SBR technology which is a better technology than UASB. The GDA may be 

directed to work in this direction.  

III. There is a dispute between UP Avas Vikas Nigam and Ghaziabad Nagar Nigam on 

disposing the legacy waste lying on Pratap Vihar site.  Principal Secretary Housing and 

Urban Development Department should call Avas Vikas and Nagar Nigam together and 

settle the dispute and get  the work of legacy waste disposal completed in time.  
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The Member Secretary, UPPCB is directed to send this report to the Registrar General, National 

Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon’ble Tribunal 

with a copy to the Chief Secretary, Government of Uttar Pradesh for necessary action. The 

report also be uploaded on the website of the Committee. 

 
15-01-2021

X Anup Chandra Pandey

Dr Anup Chandra Pandey

Member, Oversight Committee

Signed by: ANUP CHANDRA PANDEY      

15-01-2021

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE  

January 15, 2021 

 

Annexures: As above 

 

Please visit our website: oscngt.upsdc.gov.in for more information. 
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Meeting No. 64 

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW HELD ON 
08.10.2020 AT 11-00 A.M IN OA NO. 909 OF 2018 IN RE: CONFEDERATION OF 

TRANS HINDON RWA’S GHAZIABAD APPLICANT(S) VERSUS U.P. STATE 
POLLUTION CONTROL BOARD & ORS. 

(THROUGH VIDEO-CONFERENCING) 

*** 

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and  
   Dr Anup Chandra Pandey, Member 
 
 
Other dignitaries present: 

 

1. Shri Anurag Yadav, Secretary, Urban Development  

2. Shri Ashish Tiwari, Member Secretary, UPPCB 

3. Dr. D.K. Soni, Additional Director, Central Pollution Control Board, Lucknow  

4. Shri Avdhesh Tripathi, Scientist- C, CPCB, Lucknow 

5. Shri C.R. Babu, Professor, CPCB 

6. Shri Mhendra Singh, Nagar Ayukt, Nagar Nigam, Ghaziabad 

7. Ms Kanchanlata Verma, Vice Chairman, Ghaziabad Development Authority  

 The meeting was held as scheduled. 

The Hon’ble NGT has taken up the issue of non-compliance of the Solid 

Waste Management Rules, 2016, in collection of garbage from Indirapuram, 

Vasundhara and Vaishali which is being dumped at Shakti Khand, adversely 

affecting the air quality. In this matter, the  Hon’ble Tribunal directed to constitute 

a joint committee representing the District Magistrate, Ghaziabad, Ghaziabad 

Development Authority (GDA), Municipal Corporation Ghaziabad and the State 

Pollution Control Board (SPCB) to prepare an action plan and execute the same. As 

Annexure-2
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per the factual reports submitted by the concerned statutory authorities the 

Hon’ble Tribunal found that there is no scientific management of garbage, resulting 

in damage to the environment and public health.  The report of District Magistrate, 

Ghaziabad submitted on 28.08.2020 does not show any meaningful progress. Also, 

the report filled by Ghaziabad Nagar Nigam on 27.08.2020 merely refers to some 

paper work with no actual progress in work on ground.  

The Hon’ble NGT has taken up this case on several dates i.e. on 19.11.2018, 

28.05.2019, 21.08.2019 03.03.2020 and 02.09.2020. The Oversight Committee has 

taken up this case on 08.10.2020.       

During the meeting, the representative of Ghaziabad Nagar Nigam informed 

that they had invited bids from different companies for carrying out the shifting 

and scientific treatment work via notification dated 18.03.2020.  

 Four tenders/bids were received in response to the notification and vide 

Notification dated 19.06.2020 request for proposal (RPF) was invited. 

Consequently, two companies participated and their tenders were 

received. However, no bid was accepted as they were not as per the rules.       

 Again on 24.07.2020 Ghaziabad Nagar Nigam invited the bids and post 

assessment M/S Geron Engineering Pvt Ltd was selected to conduct the 

aforesaid work. The tender accepted for Rs. 3.08 Crores and execution of 

agreement is under process. 

With regard to the clearance of legacy waste dump site at Shakti Khand it was 

directed that Ghaziabad Development Authority is at liberty to either take 

responsibility or transfer the cost to an ESCROW account. The Ghaziabad Municipal 

Corporation will take up the work of clearance of legacy waste with regard to this 

Ghaziabad Nagar Nigam had send a demand letter dated 03.10.2020  to Ghaziabad 
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Development Authority to transfer the required amount of Rs. 3.08 Crores to 

accomplish the aforesaid work. 

With regard to the EC of rupees 25 lakh imposed on the Municipal 

Corporation Ghaziabad. It was informed from the Ghaziabad Nagar Nigam official 

that in a meeting dated 07.09.2019 presided by District Magistrate Ghaziabad in 

the presence of Municipal Commissioner Ghaziabad, ADM city Ghaziabad, 

Secretary Ghaziabad Development Authority and Regional Officer UPPCB 

Ghaziabad decided the dispute as to  who will pay the EC of Rs. 25 lakh. DM 

Ghaziabad ordered Ghaziabad Development Authority to deposit the EC as the 

area Shakti Khand-4 Indrapuram Ghaziabad is under their jurisdiction. On the 

similar ground it was informed that the performance guarantee of Rs 25 Lakh will 

also be paid by Ghaziabad Development Authority.   

The estimated legacy waste lying at the Indirapuram Site is 1.5 lakh tons. 

Further, it was informed by the representative of Ghaziabad Nagar Nigam that 

there is no other legacy dump exists in the Ghaziabad Nagar Nigam area. The work 

shall commence by the end of this month. For the construction of TSDF land has 

been identified and boundary work has been done. However, the construction of 

the TSDF has not started yet. 

The Secretary, Urban development informed that they have notified that the 

cost of home to home waste collection shall be included in the house tax in all 

districts.  

For the tapping of 10 drains, NEERI has been in process of preparing the DPR 

for this work. The quoted amount for tapping of each drain by NEERI is 49.40 Lakh 

+ 18% GST per drain.   
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Status of Sewage Management: 

The Ghaziabad Nagar Nigam representative further informed that under the 

scheme of one city one operator of State Mission for Clean Ganga vide letter 

15.11.2019 from 16.12.2019 M/s VA Tech Wabag Ltd, Chennai has been authorized 

for long-term operation, maintenance and management of sewage treatment plant 

and sewer network.  

1. STP of 74 MLD: This STP is being maintained by UP Jal Nigam.    

2. STP 56 MLD: This STP is being operated and managed by Ghaziabad 

Development Authority.  

3. STP 56 MLD: This STP is managed and operated by Ghaziabad Development 

Authority. This STP is based on UASB technology. The committee is of the 

view that this STP should be upgraded to SBR technology which is a better 

technology than UASB. The GDA was directed to work in this direction. 

There are two more STPs in the Ghaziabad Nagar Nigam area which are 

being operated and managed by Ghaziabad Development Authority. 

08-10-2020

X Anup Chandra Pandey

Dr Anup Chandra Pandey

Member, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE       

08-10-2020

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE  

 
Oct 08, 2020 

 

Please visit our website: oscngt.upsdc.gov.in for more information.  
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Meeting No. 88 

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW HELD ON 11.01.2021 
AT 11-00 A.M IN OA NO. 909 OF 2018 IN RE: CONFEDERATION OF TRANS HINDAN RWA’S 

GHAZIABAD VERSUS U.P. STATE POLLUTION CONTROL BOARD & ORS. 

(THROUGH VIDEO-CONFERENCING) 

*** 

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and  
  Dr Anup Chandra Pandey, Member 
 
Other dignitaries present:  

1. Shri Vivek Roy, CEO, UPPCB, Lucknow 

2. Dr DK Soni, CPCB, Lucknow 

3. Shri Utsav Sharma, RO, UPPCB, Ghaziabad 

4. Shri Promod Kumar, Additional Municipal Commissioner, Ghaziabad 

5. Shri UN Singh, Chief Engineer, Ghaziabad Development Authority 

The meeting was held as scheduled. 

The Hon’ble NGT has taken up the issue of non-compliance of the Solid Waste Management 

Rules, 2016, in collection of garbage from Indirapuram, Vasundhara and Vaishali which is being 

dumped at Shakti Khand, adversely affecting the air quality on several dates 19.11.2018, 

28.05.2019, 21.08.2019 03.03.2020 and 02.09.2020. In this matter the tribunal directed to 

constitute a joint committee representing the District Magistrate, Ghaziabad, Ghaziabad 

Development Authority (GDA), Municipal Corporation Ghaziabad and the State Pollution 

Control Board (SPCB) to prepare an action plan and execute the same. As per the factual 

reports submitted by the concerned statutory authorities the Hon’ble Tribunal found that there 

is no scientific management of garbage, resulting in damage to the environment and public 

health. The report of District Magistrate Ghaziabad submitted on 28.08.2020 does not show 

any meaningful progress. Also, the report filled by Ghaziabad Nagar Nigam on 27.08.2020 

merely refers to some paper work with no actual progress in work on ground.  

 

Annexure-5
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The Oversight Committee has taken up this case on 08.10.2020 and 11.01.2021. During the 

meeting, Shri Promod Kumar, Additional Municipal Commissioner had informed that a contract 

has been signed between M/S Geron Engineering Pvt Ltd and Ghaziabad Nagar Nigam on 

20.10.2020. Work orders have been issued to M/S Geron Engineering Pvt Ltd and they have 

started the work of constructing the plant at the site. The tender cost was of Rs. 3.08 Crores.  

 

Ghaziabad Development Authority has to transfer Rs. 3.08 Crores to the ESCROW account out 

of which 50 Lakh rupees have been given to Ghaziabad Nagar Nigam through Demand Draft. 

Work to transfer the remaining amount in ESCROW account is in process. 

 

With regard to the EC of rupees 25 lakh and performance guarantee of Rs 25 Lakh to be paid by 

Ghaziabad Development it was informed that GDA had preferred an appealed before Hon’ble 

NGT to waive-off the same.  

 

The estimated legacy waste lying at the Shakti Khand Indirapuram Site is 1.5 lakh tons. M/S 

Geron Engineering Pvt Ltd had started the work of construction of windrows at the site. 

Another legacy waste site is at Pratap Vihar which has not been cleared yet. It was informed 

that there is a dispute between Avas Vikas and Nagar Nigam on the point of responsibility for 

disposing of the legacy waste of this site. Therefore this committee directed that Principal 

Secretary Housing and Urban Development Department should call Avas Vikas and Nagar 

Nigam together and settle the dispute and complete the work of legacy waste disposal.  

For the tapping of 10 drains, in compliance to the Hon’ble NGT orders in first phase in the form 

of a pilot project bio/phyto remediation of earthen dam was allotted to M/s Layers Enviro and 

Organics, B-1/13 shopping complex Sec-15 Noida (Gautambuddh Nagar). On 01.11.2020 this 

firm had started the work. For remaining 9 drains an amount of 700 Lakh has been approved in 

15th commission and the work of bio/phyto remediation will start soon on the remaining drains.  

For the disposal of solid waste that is being generated in the Ghaziabad Nagar Nigam in 

compliance of the solid waste management Rules 2016, e-tendering of 4 garbage factories has 
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been done. Out of these work at Hindon Vihar,, Reth Mandi, Sihani Gairage is in progress and 

will be completed by 31 Jan 2021. Plant at Indirapuram Shakti Khand is operational. Considering 

the future waste generation in the Nigam area a plant of 300 Tonns/day capacity has also been 

proposed in Govindpuram, Kavinagar. The capacity of Garbage factory situated in Indirapuram 

is 700 Tonns/day, Hindon Vihar, Reth Mandi is 500 Tonns/day and Sihana Gairage is 200 

Tonns/day. Post these Garbage factories will be operational, waste generated within the 

Ghaziabad Nagar Nigam area will be treated completely and no need for any dump/landfill site 

will be there. 

The Representative of Urban development informed that they have notified that the cost of 

door to door waste collection shall be included in the house tax in all districts. The same is likely 

to be approved by the cabinet within 3 weeks. 

The UPPCB representative presented that the operator operating under the one city one 

operator scheme should hold a regular communication with the UPPCB so that UPPCB can 

check and evaluate their work progresses.  

11-01-2021

X Anup Chandra Pandey

Dr Anup Chandra Pandey

Member, Oversight Committee

Signed by: ANUP CHANDRA PANDEY      

11-01-2021

X SVS Rathore

Justice SVS Rathore

Chairman, Oversight Committee

Signed by: SURENDRA VIKRAM SINGH RATHORE  

January 11, 2021 
 

Please visit our website: oscngt.upsdc.gov.in for more information. 
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